
1337 1̂!  HlMWm . I SiiPTBMBliiH ido3 Written An$wet$ 1)38

[(BI Neither Oovernment now prô  pose to lay v>n the Table of the House a copy of the flndiiiRs of Sir Arthur 
Trevors Harris who enquired into the 
charges of corruption against the 
former Secretary?

The iVIlnister of Home Affairs an4 
States (Dr. Katju): (a) The case 'is
still under consideration of the Union 
Public Ser ^ce Conunission. The Com­
m ission’s advice is awaited.

(b) Until the Commission's advice is 
received it will not be desirable to fur­
nish further details.

CORlW PflQN

491. Shri M. S. Gunipadaswamy:
Will the Minister of Home Affairs be 
pleased to state:

(a) how many cases pf corruption 
were reported to the Special PoUc(' 
t:stablishment during the second quar­
ter of the year, 1953-54;

(b) how many of them were regis­
tered;

(c) investigation pf how many was 
completed during the period;

(d) how many were recommended 
lor  departmental action;

(e) how u a n y  were recommended 
for prosecution in Courts of Law;

(f) how many gazetted, non-gazctt- 
ed officials and citizens were involved;

(g) how many cases were finally dis­
posed of by the several Departments 
find Courts separately;

(h) whether several Departments 
o l  the Ceptral Government are co­
operating with the Special Police 
Establishment in the investigation of 
these cases; and

(i) whether private persons are also; 
giving full co-operation to the Special 
Police Establishment?

The Minister of Home Albirs and 
States (Dr. KatJu): (a) to (g). As^the 
Quarter referred to is still current, the 
information asked for is not yet avail­
able.

(h) All departments of Iho Central 
Government are co-operating with the 
Special Police Establishmont in investi-
:m P.S.D.

gation of the cases.
(i) The Special Police Establishment 

are getting full co-operation from t?ia 
public in the matter of investigation.

srfTOTT

(v )  % 5 ^  vRrarr

( ^ )  sTfsvTfkiff
*TT ywTrftr ?
The Minister of Defence Organisa­

tion (Sliri Tyagk>): (a) Abourt Rs. 54
crores.

(b) Pay and allowances—about Rs. 
13 crores. As regards other items of 
expenditure, no separate figures are
available.
SCHOI AHSIflPS FOR BACKWARD CLASSES

493. Shri Hem Raj: (a) Will the 
Minister of EdncaUon be pleased to 
state the number of applications re­
ceived (State-wise) by Government for 
the grant of scjiolari^hips for higher 
studies from Backward and Scheduled 
classes, and Scheduled Tribes for the 
year 1953-54?

(b) When will the decision on such 
applications be made known to them?

(c) How m any scholarships have 
been sanctioned for this year?

(d) What is the State-wise number 
of such scholarships?

(e) From date w ill they be
eligible to avail of these scholarships?

The Minister of Cdocation and Natu­
ral Besonrces and Sdentlflc Researcli 
(Manlaiia Asad): (q) The hon. Mem­
ber’s attention is invited to the state­
ment laid on the Table of the House. 
[.Spc Appendix IV, annexure No. 53.J

(b) Durinp September-October, 1953.
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(c) About a,000.

(d) Not yet decided.

^ (e) From the month they secure Bdr 
mission lor the course ot study durihg 
1953-54.

Banks in L iquidatioiy

494. S(iri K. Bam  WiU the 
Minister of fW iice  be pleased to 
•late:

(a) the total number of banks that
are still in liquidation; and

(b) how many have gone into liqui­
dation since becemher» 1952?

The Parliamentary Secretary to the 
Minister o| Finance (Shri B. R. 
Bhagat): (a) 415. ^

(b) 14 banks have gone into
liquidation between 1st January 1953 
and 31st July 1953 including one in 
respect of which the winding-up order 
has been stayed.




